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C.C.As 58/94
in
OeAob?3/92,

25211495,

Hon'bls Mr, Le Hmingsiiana, AeMs
Hon'ble Mr, Rafig Uddin, J.M,

None for the.applicant, The allegation in this
contempt application is that the Opp, party committed
contempt uf the Tribunal by not complying with the
direction given in the Tribuwals Order dated 9.2.93 in
OeA, 375/92 and T.Ae 241/86 and 17 other similar matters.

Notice has not bsen issued even though the )
contempt ,application is now six years Old.’TLP OYQGﬂ’Qf
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the hlﬁy%géordiané(lﬁ%: axksm application aéia?%&ﬁgﬁﬁ

amd the resppmdemts are dorected tp jFRgExamxemax

huld an enduiry into the matter associating the
@pplicant with the same &and in case no foul play on his
part is found the applicant should not have bsen
deprived of his appointment because someone has bgen
found guilty. The enQuiry should be eOmpleted witnin
three months from the date of communication or this orcer.
In gcase the entire examination has been cancellad and
none of those who appeared in the examination got

the appointment then the applicant yill have no

case of his appointment, But in case some appointments
have been made and svery case has to be decided con
merits as indicated above, the enCuiry about the
applicant's case may be made within three months from thg
date of communication of this urder. In case, some of the
persons are required to appear in viva voce test and their
written examination is accepted, but has not been
cancelled they may appear in the Viva Voce examination,
This is part of the selection itself ancd in case tuey
succeed their result may be declared and they may bs given
appointment accordingly. The aprlication cstands dispossed

with these directions. No crder as to gests,’’

The allesgetioms made by the applicant are contained
in paragraphs 8,9 and 10 of the C.CePs and the compliance
is dated 160.7.93 (Annexure A-1) Obviocusly the applicant
is not satisfied with tne outcome of the enquiry conducted
by the 0e«P, in compliance of the order passed by the
Tribunal and that is the main reason why he has filed

the present CoCocPs There being some compliance and
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the matter having, become more than six
§aérb old, therelﬁho case for keeping the
CoCepPetition ake alive and the.-0Oivil
Contempt Petit}on'is dispogsaed of as such,

Nafees.



